
ACT NO. X OF 1917. . 

* 
1 [PASSED BY THE INDIAN LEGISLATIVE COUN~IL.] " 

(Received the assent o f t h e  Goverltola Gelteral on tAe S l s t  March, 
I 

1917.) 

I An Act further t.0 amend the Indian Army 
i Act, 1911. 
\ 

1 : THEREAS it is expedient further to amend 
VIII of 1911. Ti the Indian Army Act, 1911 ; 1, is. hereby 

enacted,as follows :- - 
1. This Act may be called the ,Indian ~ r m ~  shorttitle. 

(Amendment) Act, 1917. 
> - 

VIII OP 19rr." 2. 'In section 52 of the Indian Army Act; 1911 Amenament 
of section 68 

(hereinafter ref erred f o as (' the said Act "), after the of ~ c t  VIII 

words " in such manner," the words " and to such 1911'. 

extent'" shall be inserted. 
Insertion ot 

I 3.) After section 62 of the+aaid Act, -tihe following. new section 
I ' sec t io~  shall be inserted, namely :- @A in ~ c t  I 

VIII  of 1911. 
I 

.i 
- ' 5Y.62.A. (I) I n  the cake of dl persons subject to Provision for 

this A&, being prisoners of war, whose pay and 220' 
allowances have been forfeited under secti~n 60, but war. 
i n  respect of whom a remission has been made under 

I " , section 62, it shall be labful, notwithstanding any . 
provision'in any enactment or an rule of law to the 
o o n t r m  for proper prdrrision to ge made by the pre- 

I scribed authorities out of such pay and allowances for . 
! any dependants of such persons, and &tiy such remis- 

sion shall in that case be deemed to apply only to the 
- balance thereafter rem3ining 6f such pay and allow- 

I tinces. 

i . (2) Any ~ a i m e n t s  hitherto made to depehdants by way of deductions from pay and allowances which, 
if this section had been in force, could have bees 
validly made are hereby validated." 

i 4. In 
1 I -  - 
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of section 76 4. Eh section 76 of the said Act, in  sub-section 
, O ~ A C ~  VIII ( I ) ,  the words " held by the' Commanding Officer of 
. a Corps or department" and sub-section (2), are 

hereby repealed, 
- s&b$titntion 5. Fgr section 112 of the said Act, the following 

of nqw section 
fo'$ sgction section shall be substituted, namely :- 
i i a  of A O ~  
VIII of 1911: #* 

Pardons and 
remission& 

" 112.- ~ h ~ n  any person ~ubject to this Act has t been convicted by, a Court-martial of any offence, the ' 
Governor- General in Council or 'the Commander-in- 

4 Ohief in India or, ih  the case of a sentence khich he 
could have confirme6 or which did not require confirm- 

\ 

+ation, the Officer Commanding the Army, .Division 
or Independent Brigade in which stic5. person at the 

. time of his conviction was setving, or the prescribsd 
officer may- 

. , , ,., (1) pardon $he ,person.; 
+ (2) mitigate or remit the punishment awardqd, 

or +cornmuhe such punishment for any lesd 
- 3 punishment or punishments mentioned 

i n  this Act ; 
(3) .brder the restoration to him of any service or 

I (  '. ?okh&r ad~antage forfeited under his , 
sentence ; 

; ? .  

(4) readmit him -to the +m.+ice when ha has ' 
-./ - been cjisrnissed €harefrbm .: 

. , Provideil that a .sentence, of .transporkrttion shall 
not be commuted for a sentence of imprisonment for , 
a term exceeding the term of transportation awarded " 

i 
. ,  'by the Court? . + 

Ameiilrn'ent 
6P sootion 11b 

6. Inaection 113 (2) of +the said Aot, the .follow- 
(? a a0t . ing sub-heabshall be inserted; namely :- . 

- - ~ t 1  of 1911. 
du (i,;) the :dolistit~hidn of' authorities to decide 'for 

*what -pergo$@, .to what amounts and in what manner, 
j "  

provision should be made for dependants 'under . 

,sea@on 624, and 'the .due carrying .out of suoh heci- 
sions." c, 
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